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This application has been filed seeking the 

compassionate appointne nt t.o 

the ordel-'- dated 11.7. 94 

rejecting -hi.s applic,?tion 

The applicant • s fat:he:r.· died on 15.1.1966 \•(idle 

working as Constable under tl18 res]_X)ndent ndl.2. At th:'lt 

tirne the applicant: \•Jas :t-elow five years of age • .;:..fter 
the · 

t l:B applicant :~;:a ssed Lri.ighel:- Secondary E xa rninat ion he 

m<:'lde an ·':l.pplicLtti.on for corop:l.ssionate appoint~nt \\'hich 

vms r.:::..: jec·t:ed by. the r:e spondents vide t! 1e ir order dated 

5.4.;39 (1\.p..ne.x •. ~3) and a(jJain vide the order dated 19 .. 7.89. 

Thereafter~ the apfllic.::;_nt_fi.led an OA in this Bencl:·t in 

Vi'[·lich a direction 'Has given on 7. 7.93 that in case the 

applicant applies again for compass iorD te appointrfent 

the applice:tion nl5qr should be considered syn1p3.thetically 

in accordance· VJit.h law 'i·lithin thx.-ee months as tl!B applicant 

i;Jas an indigent ferson. As the respondents had not 
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---;.,.,."the Tribunal \vithin three months the applicant filed 

a Contempt Petition in this Bench. rl'tle Order :pELssed in 

the Contempt Petition on 26.8.94 as annexed at Annex.A-9 

reads as foll~is :-

3. 

uThe respondents have ta}::en the decision that the _ 
applicant is having _monthly incorre of about Rs.4000/­
:t:er month vmich is earned t'rom the salary of the 
eldest son,. as also the agricultural land and 
from- t h.;. pension, 1.-\·h ich is 1:e ing rece ivecl by the 
applicant~ In these cjxcumstanqes the responaents 
are ci:± of the opinion that the applicant is not 
entitled for compa.ss ionate appointrrent and t<Je 
therefore, do not like to proceed further in this 
matter. 

The c.P. is therefore, dismissed, and the notice 
of contempt is hereby discharged. 'fhe applicant 
nP.y agitai:e the matter by filing a fresh O.A., if 
he so wishes. No order as to costs." 

In the impUJned order dated 11.7.94 at Annex.A-1. 

by 'iJhic 11 the applicant v.ras informed by the respond.ents · 

of the rejection of his. application consequent to the 

decision of this Tribunal dated- 7.7.93 supra,it has been 

. II 
stated that· the l"linistry ·after considering the facts and 

.circumstances 1 total income of the family and the period 

for t<Jhich the family had managed,_ to live vJithout the 

-assis·tance in t.re form of compassionate appointment 1 

has rejected the applicatlon as the principles/scheme 

laid_ clm.rn by t:he Government of India for compassionate 

appointrre nt is intended to render immediate economic 

q.ssista,nce to the family of tl"t3 deceased Government 

servant, if left in ind ig~;nt c ir:cumstances •11 

4. The main arguments of the ar;:plicant in support 

of his case are that the fact that the family had some 

hOW :pulled On for some years Without the assitance in 

tl1e form Of COmpa_ssionate appointment should not be con~·:j.aere<5 
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as a ground for refusing such ~ppointment in cases 

vlhere. the vJard~ Of the decease~mplc:tee ·~'.;ere minor 
. ~. "b bt\;L.. oLuJ:t_. - . 
at ~ time.J( He has contended that the appliccn t is 

in fact a very in:1ige.nt p2rsop vJhereas the respondents 

are adarrent to declare him a rich roan. He has also 

mentioned that there have l::::een several cases in ~Jhich 

the vJard of the dece·ased employee 'i:Jas g hien compassionate 

appointment several yec;trs after the deatrp f the 

employee. He has stated that the facts as mentioned 

in the order dated 26.8.94 in the ContemPt Petition 

supra that the respondents have considered the monthly 

income of the applic<=:tn t as Rs .4,000/- are contrary :to 

the reality rec·ause in fact the annual in:: orne Of the 

applicant is only 11,000/- rupees as certified by 

the Village Panchayat and Tehsildar, Desuri, vide the 

certificate dated 19.-7.1994 at Annex.A/10. 

541: 'It nay be mentioned that considering the la'!tl 

on the subject of compassionate appointments the Madras 

Bench in its judgment dated 10.8.94 in 0\ No.P-39/93 

has observed as under :-

6. 

' 
-. \ ~ 

' l . ~ 

"The re spondent·s have· considered t.re claim of 
the applitl!airt and rejected the same on merits. 
The courts can. only direct the departrrent to 
consi~er the claim of persons seeking appoint­
ment on cQ-npassionate grounds if ·they failed 
to pass orders on rrerits. In the present case 
the resrondents · hav(::: cons.i.Jered the case Of 
the appiicant and found that the family- is 
nOt in indigent circumstances, -and rejected 

the claim of the applicant. Hence, \ie are 
unable to agree vlith the counsel fo.c the 
applicant that the impugned order is liable 
to be set aside and the respondents should 
be directed to give to the applicant appoi.nt::.rnent 
on compassionate grOUt)-ds. 11 

Beeping in vie\·i tne law in the matter and 

the judgment ot the iVladras Bench as aforesaid I 
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consider that in case the apPlicant bas son-e complaints 

regard in~ the facts C\ bout his monthly income not h.:1ving 

}J3en considered co-rrectly by tt·te resp::lments he ma:r' 

approach the respondents again in the matter and in 

case he so e.pp:coaches hi::s '::'.p.f.Jlication :tn the matter 

may l~ replied b-y the respcndents \-Jith a sJ;:e?-king order 

ans\\1ering all the points that he might raise thc~ein1 

\·Jithin a f.BriQJ of three months from ·the date of 

submission of such an application. The respondents are 

her·eby directed accordin9ly. ';-lith this direction the 

0~- is disposed of at tl-:e admis"sion stag.:=. A copy of the 

a.. may l..-e sent to the re spo n~ie nt s a .long~·J it h a copy of 

thi~order .. 

m 

·UJ__.__,l. 
{ tlSiflA SEN) 

Herriter (AdJ1T1.7) 
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